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he joined as work Experienced Teacher, Qutgac

8 |

and has been working there from 1993.Understandi
that some transfé: of teachers are going to take
place,he has filed a rppresentation at AnnexXure-l
and followed it by another representacion at
Aanexure-2 that his wife is a teacher in a

private school at Bhubaneswar and has been

commuating from Cuttack, He has also submitted {
that he has been plessed with a daughter three

months' ago,He has also submitted that his wife
is suffering from Asthama ,In view of this, he

sentation that he should

at Bhubhaneswarz, In

the order at Annexure- aprplicant has oeen

transferred to Kvs, Ahmednagar in Maharastra and
Respondent NC,4Ruth Rani Jena who has according

to the applicant been working earlier at Charoatia
and has been transferred to Ahmednagar sometime

age has been posted in his place.It i1s submitted

by learned counsel for the applicant that the

OA may oe disposed of with a direction to the
rRespondents to consider his representation for

pesting him to any KVS inside the state of

AN Orissa,It is submitted by learned Senior Special

counsel Mr.Mchanty that he has no instructicn if

in any KvSs., In consideraticon of the above, we !

dispose of the OA with a direction to the
Departmental Respondents that the representation

filed by applicant at Annexures~l and 2 may be

disposed of within a period of 30 days and

in view of his difficulties,his Ccase may pde
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sympathetically considered for a posting in any
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of the Kvss within the state of Orissa in case
vacancies are available. In case the :eyresedtations
have been disposed of and intimation is received

by the applicant within a period of seven days frém
today then the applicant is directed to file another
representation within a period cf 7 days thereafter
for fresh consideration, The CA is accordingly

disposed 0f,No costs.,

i 2

MEMB ER (JUDICIAL)

us



